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jag  CENTRAL ADMINISTRAT IVE TR I8UNAL

CALCUTTA BENCH

Ne. MA 539 ef 98
~ MA 540 ef 98
(0A 1007 0r 96)

'ﬂresant : Hen'ble Mr.Justice S.N.Mallick, Vice-Chairman

Han 'ble Mr.8.P,Singh, Administrative Member

M. B. PRAMAN ICK: & ORS.
Vs
UN ION OF INDIA & ORS.

Fer the spplicant $ Mp,T.K.Biswas, ceunsel

Fer the respondents: Mr,.P.Chatterjes, ceunsel

Order sn @ j8.12.98
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In MA 539/98 the petitisner has prayed fer resteratien
ef the BA which was dismissed fer default on 17.6,98., It is stated in
paragraph 11 that the applicant Ne.1 is a very eld mady and she could

net meve areund due te hér illness and the applicant Ne.2 was suffer ing

from jaundice frem 8,7,98 te 9.11,98, It is alse stated that t he peti-

tioner learnf@® about the dismissal ef the case fer de@ault frem his Uk

advecate on recerd and theraafter they changed the lauy%f and filed thxs
application for resteratien almng with MA 540/98 Ffer cmndnnatimn of
delay and both the applicants were filed en 20,11.98, AFter hearing the
1d, ceunsel for the petitismer and after going threugh the materials on
recerd we de net Pind any merit in any ef thé applicéution. e gtmxma
are not cenvinced that the petitisners wers pr8ventad by any quFiédant
cause from appearing befere this Tribunal when the OA was called en fer

hearing, Beth the MAs stands dismissed, Ne erder as te cests,
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